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Il THE CEIFTRAL ACDMITIISTRATIVE TRIEMMAL, JAIPUR BEN“H, JAIPUR.
0B M. 16 /58 Pate of order: 14.5.1999
Ahxed Than, £/¢ Shri Mchamad Than, Fesident of Aligarh, District
Tonk, Rajaszthan. |

.«..Applicant.

Vs.
1. The Union of India through the Seccetary, Minizkry c;f Pozt
& Telesgraph, lew Delhi.
Z. Director Generval, Post & Telegraph Officesz, llew Delhi.

3. Fost Master General, Pajasthan, Jaipar.
' . ..Respondents.
Mr.larendra Mizhra - Counsel for applicant.
CORAM:
Hon'lle Mr.Ratan Frakash, Jndicial Member.
PER HOIT'ELE MP.PATAIT PFATASH, JIDICIAL MEMPER.

icant Shri Ahms3 Fhan has filed this application under

jg
l—"n.-?.
'—l

Sec.ly of the Administrative Trikunals Act, 1925, sszking a
dirsecticon against the resgondente to take thz applicant in service
with all duz bensfits and sonsequential ken nefits.

2. The learnsd counsel f£or the applicant has keen heard at
leagth for alwission.

3. It iz the casz of the applicant that hz wvaz appointed as
EDDA in Branch FPost Office, 'Aligarh (Digkrict Tonk) in the vear
1955, He passed the Postmanship Exsminabicon in the year 1960 and
thereafter he was posted at GPO, Jaipur on 14.1,1951, as is evident
from Ann.A-1 dabed 22.2.1960.

3. It is thes grievance of the applicant that afier he f£211 ill
on 20.11.19%1, he left the Head-marterz after taking permizsion
firom his sapsricr of the SBO, Jaipar and that neszssary Medical
Certificates of his treatment wsre zent to the GEFO from Lime £o
time. On 5.6.91, hz reqisstel oo his supericrss for his ktranzfar to
any other place. Vide order No.204/136 dated 2,2.1962 (Ann.A2), he

vaz transferrved to the Supsrintendsnt of Post Offices, Toka, at he

Ta

was not Jiven a posting crder ©o join Aoty there. Tt iz also the
casz of the apclicant that he was informed on 12.6.1964 from GPO
that he should prodace a fitness certificais of the Zurgemn and h2
Aid & by submitting the fitnzsz czrtificate of C.M.D, Tonk but
even thereafter he waz not taksn on Juby or tranaferved to any

ocher place. He madzs a dstailed rvepresentation on 1.4.1997 (Ann.A3)
nd 14.5.97 (2rne.24 & A5). In

t_l

and sent reminders on 23,1097
respons: o his  representation,  the regpondsnts sought some
information vids their letisr Jated 12.8.57 (Ann.Ad) and >ompliance

therecf wmz dmwne by the applicant l_,v aubmitting rhoto copizs of all
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the dooaments through vegistered post on Z0.3.97. The applicant

T
gent a legal notice con 1.11.97 wirzn nothing was heard from the

4. Thiz iz a matter in which limitation ie the gJratest hurdle.
The arplicant was informad vide Ann.A2 Jdated $.2.82 that his case
rejardingy his rvegrest for rranzfar has been referred to the
Superintendent of Post Offices, Uota, as intimased by the SERO,
Jairar. Theres has b2en no transfer or rposting order of the
aprlicant to Vota., Forther, the spplicant failed o take n2ceasary
gteps sven affter 1961 when hz was asksd to producz a fitneas

certificate of the Surgzon on 12.6.64. The cause of acki .»:1 having

meen lapsed long lony a3c and it cannck Stand  revi \Je((, by the

representation mads by the applicant on 1.1.1%97. The S.A iz highly

foom bar of limitation nder the Administrative

u

kelataed and suffes

Tribtionalz Act, 1925, The applicaticon is, thecefors, dimizzed az not

maintainalkle at the stage of admiszsicn. 5 W

(Ratan Prakach)
Judicial Menber.
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